
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

THURSDAY, THE SIXTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

' THE HoNoURABLE sRr JUsncE G.M. MoHruDDrN

Between:
'1. Smt. Maganti Sunitha, W/o Late Sri Maganti Gopinath, Aged about- 54 years,

Occ- Politician, Ryo- 4, Vasanth Emerald Gardens, Madhapur, Near Kavuri
Hills, Hyderabad, Telangana-50008 1.

2. Sri. Kalvakuntla Taraka Rama Rao,, S/o Sri Kalvakuntla Chandrashekhar
Rao, Aged about- 49 years, Occ- PJo- 8-2-1201110/ l /3, Nandi Nagar, Road
No.14, Banjara Hills, Hyderabad, Telangana, 500034

...PETITIONERS

AND
1.

2.

3.

4.

The Election Commission of lndia, Represented by Chief Election
Commissioner, Office at- Nirvachan Sadan, Ashoka Road, New Delhi 1'10001

The Chief Electoral Officer, Telangana, Office at- BRKR Bhavan Governmeit
Offlces Complex, NH 44, Hill Fort, Adarsh Nagar, Hyderabad, Telangana
500004

The Chief Registration Officer, Office at- BRKR Bhavan Government Offices
Complex, NH 44, Hill Fort, Adarsh Nagar, Hyderabad, Telangana 500004

The State of Telangana, Rep. by its Chief Secretary Secretariat Building,
Hyderabad

...RESPONDENTS:

Petition under Article 226 o'f lhe Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direclion and more particularly in the
nature of writ of Mandamus- a.Declaring the inaction of the Respondents herein in
not considering the representations/objections made by the Petitioners indicating
the innumerable instances of duplications and fraudulent and fictitious persons
registered as voters in the Electoral Rolls pertaining to Jubilee Hills Assembly
Constituency as manifestly arbitrary, illegal, unconstitutional, violative of Articles
324 lo 329 of the Constitution of lndia, riw provisions of the Representation of
Peoples Act, 1950 and the rules framed thereunder, b.Consequently, direct the
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Respondents to forthwith consider the representations/objections made by the
Petitioners thereby deleting the duplicitous, fraudulent and fictitilus persons from
the Electoral rolls pertaining to Jubilee Hills Assembly Constituency.

IA NO:1 OF 2025

Petition under Section 151 CPC praying that in the circurnstances stated in
the alfldavit filed in support of the petition, the High Court may be pleased to direct
the Respondents to revise the Electoral Rolls by deleting the duplicitous,
fraudulent and fictitious persons as voters pending disposal of the instant Writ
petition.

Counsel for the Petitioners: SRI DAMA SHESHADRI NAIDU, SR. COUNSEL
REP. FOR SRI P. MOHITH RAO

Counsel for the Respondent No.1 to 3: SRI AVINASH DESAI, SR. COUNSEL
REP. FOR SRI KOPAL I;HARRAF

Counsel for the Respondent No.4: GP FOR GENERAL ADMINISTRATION
DEPARTMENT

The Court made ther following: ORDER
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THE HON'BLE THE CHIf,F JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLf, SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No. 31623 of 2025

Heard Sri Dama Sheshadri Naidu, learned Senior Counsel

representing Sri P. Mohith ltao, lcamed counsel for

petitioners, and Sri Avinash Desai, learned Senior Counsel

representing Sri Kopal Sharraf, learned counscI fbr rcspondent

Nos.l to 3, and also learned Gove rnrnent Pleader for General

Administration Department who appcars ibr responderrt No.4.

2. Petitioner No.l claims to bc a voter and contesting

candidate for Member of Legislative Assernbly (MLA) in the

bye-election of 61-Jubilee Hills Assenrbly Constituency, as per

the schedule of election announced by the Election

Commission of India (lrCI) vide Memo

No.2080/Elecs.Dl2025-7 dated 0(r. I 0.2025. Petitioner No.2 is

a Working President of a political pafiy to which petitioner

(
i'

No.l belongs.

ORDER:
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HcJ (AKrS. Jl & Glv!M. J
W.P No.31623 of 2025

3. 'fhe byc-election has been notified on 13 10.2025 and

tlre last datc for nominations is 21.10.2025. As per the Press

Note released by ECI, the process of continuous updation of

electoral rolls would continue till the date of filing

nonrinations with respect to the proximate qualLfuing date in

rcspect o1-the applications received till ten (10) <lays befbre the

last date of liling nominations.

-1. 'fl.,.e petitioners made representations to respondent No.2

Chicl' I-.lectoral Officer, Telangana State, I:lection

( ornnris,sion of India, Hyderabad, on l -1. 10.2015 and

I-1. I0.2025 respectively, alleging electoral malpractices giving

rcfl'rcnc e to the specific instances of multiple registrations;

strddcn and unverified bulk additions in certain booths

According to them, these materials collected lionr thcir treld

cadrcs estimate that 12,000 'outsider' indivicl,rals have bcen

inrpropcrll' and illegally registered as voters in rjl-Jubilce Hilts

Asseurblr Constituency through the "backdoor". 1'hey

requcstcd ECI to take prompt decisive action to prescrve the

2

sanctit\ ol- the electoral process.
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HCJ (AKrS, Jl & GMM. J

w P No 31623 of2o2s

5. Learned Senior Counsel for the petitioners specifically

referred to Section 23 of the Representation of the People Act,

1950 (for short 'the Act') which relates to inclusion of names

in electoral rolls and sub-section (3) thereof, which reads as

under:

'No amendment, transposition or deletion ol'any entry

shall be made under section 22 and no direction lbr the

inclusion of a name in the electoral roll of a

constituency shall be given under this section. al'ter thc

last date for making nominations for an election in that

constituency or in the parliamentan conslitucnc)

within which that constituency is compriscd and

before the completion of that election."

He has also referred to the decisions rendered in thc cases of

Lakshmi Charan Sen and others v. A.K.M. Hassan Uzlaman

and othersl; Indrajit Barua and others v. Election Commission

of lndia and others2, and Election Commission of Intlia r'.

Ashok Kumar and others3 and also ordcr dated 14.08.2025

passed by the Hon'ble Supreme Court in Writ Petition (Civil)

No.640 of 2025.

' t t,;8s) + scc 689
t ( rg8l) a scc 222
' (:ooo) t scc zt6
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4 HCJ (A(rS. J) & GMU. J

W.P.No.3l623 oi2025

Paragraph 28 of Lakshmi Charan Sen (supra) IS

extracted as under:

" 18. We have expressed the view that oreoaratix and

rcr isiorr of electoral rolls is a continuous process, not

qq!rncctcd with an icular n. Itmay be

tlilllctrlt. consistently with that view, to hold that

preparation and revision of electoral rolls is a part of

thc 'clection' within the meaning of Article 329(b).

I'erlraps. as stated in Halsbury in the passage extracted

in l'rtmu.stlumi, the facts of each individual case may

Ir:nt to be considered for determining the question

uhethcr any particular stage can be said to be a part of

thc clcction process in that case. In that event, it would

l-c dilficult to formulate a proposition which will

applr to all cases alike."

(emphasis supyrlied)

Ile hr. relerred to paragraph 12 of tndrajit Barua

(supra ). t lrc rclcvant part of which is also extracted as under:

" 12. lirorn the materials placed by the parties and the

l:lcction ('ommission. we have come to the concltsion

thru thc ['-lcction Commission did not give direct.ions

.()ntrilr) to the requirements of Section 16 of the Act

rurtl thc revision olthe 1979 electoral rolls could not

i.rc undcrtakcn lbr reasons beyond the control ol the

irlc,:tirrn Commission. As pointed out by us in our

ordcr ol'Scptember 28, 1984, there was no dispute to

thc c[-ctoral mll of 1977 nor was any challenge

i:rlrunecd against the election of 1978 to the Statc

(
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Legislature held on the basis ofsuch rolls. Admittedly,

the 1979 rolls were the outcome of intensive revision

of the rolls ol 1977. That being the position and in

view of the proviso to sub-section (2) of Section 2l

u,hich we have extracted above the electoral rolls ol
1979 were validly in existence and remained effectivc

even though the process contsmplated in sub-section

(2) for revision had not either been undertaken or

completed. It has been indicated by a Constitution

Bench decision of this Court in Lakshmi Charun

Sen v.A.K. M. Hasson l(r985) 4 SCC 68el

that preparation and revision of electoral rolls is a

continuous process not connected with any particulirr

election but when an election is to be held th(j

electoral roll which exists at the time when election is

notified waqld form the foundation for holding ol such

clection. That is why sub-section (3) of Section ll
provides for suspensi on of any modification to the

clcctoral roll after thal last date of makinr of

nominations for an el letion ol'

thc election. . . . . We are not prepared lo lukL tlrt'

r ierv that tion of el lls is also a r()cc\s

ol election. We find rt r ur view lronr the

obsen,ations of Chandrachud. C.J. in Lokthmi Chdrutt

Sen case IAIR 1957 Se 304: 1957 SCR 68 : (lt)561

12 ELR 443] that "it may be difficult. consisrcnrlr

u.ith that view to hold that and rcvisiort of

clectoral roll. is a Dart of'election' within the nrcarrinu

of Article 32 ". In a suitable case Ilc c t0 tlleb

clectoral roll for not co with the urrcnter)ts

of the law ma entertained sub ect 1(] the rulc

5 HCJ IAKTS. JI & GMM, J
w P.No 31623 of2025

i

indicatcd in Ponnuswani case [(1985) 4 S('(] 6[i9l-



6 HCJ (AKiS, J) & GMM, J
w.P.No.3l623 or2O2s

llut the elcction ola candidate is not ooen to chirllense

on (he scorc ol'the clectoralrollbeiue !g&s!trc."

(emphasis supplied)

Paragraph 32 of Ashok Kumar (supra) also is extracted

as under:

"-32. For convenience sake we would now generally

sunr up our conclusions by partly restating what the

two Constitulion Elenches have already said and then

adding by clariliing what lollows therefrom in view

olthe anall,sis rnade by us hereinabove:

(/) lf an clection. (the term election being v,idely

interpretcd so as to include all steps and entire

proceedings conrrnencing lrom the date of notification

ofelcction till thc date of declaration ofresult) is to be

called in question and which questioning may hale the

et-tcct oi intcrrupting. obstructing or protracting the

clection procc.'tlings in any manner, the invoking of
judicial rcnrcdr has to be postponed till after the

conrplctinu ol procccdings in elections.

( -') .\n1 decision sought and rendered will not

irm()Llnt l() "calling in question an election" if it

suhscrrcs thc l.rrosrcss of the election and facilitates

ihr-- cornpletitrn ol'the elcction. Anyhing done towards

conrplcting or in l'urtherance of the election

l)roceL'(lings cillln()t be described as questioning the

t'lection.

r -l ) Subicct to thc above. the action taken or orders

issuctl b1 lrlcction Cornmission are open to judicial

r:r'ierr on the r',ell-settlcd parameters which enable

.jrrdrcial re'r'ieu ol'decisions of statutory bodies such as
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on a case of mala fide or arbitrary exercise of power

being made out or the statutory body being shown to

have acted in breach of law'

(J) Without intemrpting' obstructing or delaying

,h"'1irog,"'= of the election proceedings' judicial

,"*r"""tt"rr is available if assistance of the court has

hcen stlught for merely to correct or smoothen the

pr.gress ol the election 
"::::-: ::J,"1.;:;

obstacles therein' or to Pt

;";". if the same would be lost or destroyed or

,"nd","d irretrievable by the time tlre results are

d".,"r"U and stage is set for invoking the jurisdiction

of the court'

(i) ]'he court must be very circumspect and act

with caution while enteftaining any election dispute

lhough not hit by the bar of Article 329(b) but brought

ttlitduringthependencyofelectionproceedings.The

courlmustguardagainstanyattemptatretarding,

intcrrupting' protracting or stalling''1".".:"^"i:

proceedings' Care has to be taken to see that there ls

no attcmpt to utilise the court's indulgence by filing a

p"ritrorr outwardly innocuous but essentially a

."n'**U* or pretext for achieving an ulterior or

hidden end' Needless to say that in the very nature of

thc things the cou( would rct with reluctance and

shall not act' exc€pt on a clear and strong case for its

intervention having been made out by raising the pleas

uithparticularsandprecisionandsupportingthesam!.

bY necessarY material'"

It is subnritted that Preparation
of electoral rolls ls a

I

I

r
{

colttilltlolls process llot connect€d with any particular clecttotl'

I

I



HCJ (AKrs, J) & GMM, J
W.P.No 31623 of 2025

At the s;anre time, the Apex Court has held that the election of

a candidate is not open to challenge on the score of the

electoral roll being defective. It is also submitted that the Apex

Court has also put in a word of caution that the intervention

should not be made to obstruct or delay the progress of the

election prrrceedings but to con'ect and smoothr:r the progress

of the election proceedings to rernove the obsmcles therein.

The Courts rvould act u,ith reluctance and shall not act except

on a clear and strong case lbr its intervention having been

made out by raising thc pleas rvith particulars and precision

and supporting the same by ncce ssary materials

It is subnritted that in thc case ofensuing elections ofthe

Legislative ,\ssemblv ol' Ililrar, correction of elec:toral rolls is

being undertaken as about 65 lakh voters, whose names

appeared in the voter list in 1025 
"rere 

not inc uded in the

Draft Roll dated 01.08.2025. I'he Apex Court had issued a

slew of directions in that reqard in the order dated 14.08.2025.

In substance, it is contended that if the preparation and

B

revision of elcctoral rolls contains fictitious names or



HCJ (AKrS, J) & GMM, J
W.P.No.31623 of 2025

malpractice s or multiple registrations, ECI is under a statutory

obligation to make necessary corrections after due enquiry and

verification but till the last date of filing nominations only.

Learned Senior Counsel lor the petitioners submits that

the petitioners have approached this Court with an

apprehension that their representations raising senous rssues rn

the elcctoral rolls of 6l-Jubilee Hills Assembly Constituency

are not properll,' examined. Appropriate direction may

therefore be issued.

6. Learned Scnior Counsel for respondent Nos.l to 3 has

on u'rittcn instructions, subrnitted that respondent No.2 is in

the process ol' undertaking scrutiny of electoral rolls. The

process of' uptlatiurr of clecloral rolls on the basis of the

Registration ot' [:.lcctors Rules, 1960, read with Representation

o1-the Pcople Act. 1950, shall continue in terms of the Act till

the last datc ol Irling nominations for 6l-Jubilee Hills

Asserr.rbly ('onstituencv. He submits, on instructions, that the

representations o1- the petitioners dated 14.10.2025 and

9

13.10.1025 arc being cxarnined. I{e also submits thal the



10 ]CJ (AKrS. J) & GMM, J
!v P No 31623 ot 2025

petitioners have unduly rushed to this Court when ECI and its

officials are in the process of acting on the repr,:sentations of

the petitioners and even otherwise, as pcr lau. 'fherefore, no

specific <lirection is required to be issucd by tlri:; Court in the

instant \\'rit Petition.

7. We have taken note of the submissions of the learned

counsel fbr the parties. We have also considered the relevant

provisions relied upon by thcm and the dec ir;ions on the

subject as referred to by the lcarned Senior Counsel for the

petitioners. The petitioners have raised their grievances

regarding multiple registratiorrs arrd e'lcctoral malpractice

through their representations nrade to resporrdent No.2 on

14.10.2025 and 13.10.2025. rvlrich is thc date c,n which the

elections were notified. Horvevcr, rhe petitioners have

approached this Court without rvaitirrg for consideration and

action being taken on their rcprcse rttations b1 respondent

No.2. The first draft of the electoral rolls rvas published earlier

on02.09.?.025 and the final dratt uas published ort 30.09.2025

as per the statements made b1, thc lcarncd Senior Counsel for



11
HCJ (AKrS, J) & GMM, J

w P.No.31623 of2025

respondent Nos.l to 3. As per the submissions of the learned

Senior Counsel for respondent Nos.l to 3, the process of

updation of electoral rolls as per law is underway till the last

date of filing nominations. Moreover, the representations of

the petitioners allegirrg nrultiple registrations or sudden and

unverified bulk additions or lraudulent entries are being

looked into and a report has been called for from the District

8. In those circumstances. wc are of the view that no case

has been made out for issuc of any direction upon respondent

Nos.l to 3 in the ntaltcr

Accordingly, the instant Writ Petition is disposed of.

There shall be no ordcr as [o costs.

Miscellaneous applications, if any pending, shall stand

closed.

//TRUE COPY//

SD/-B. REKHA RANI
ASSISTANT REGISTRAR

6
SECTION OFFICER

To,
1. The chief Election commissioner, The Erection commission of lndia, office
- at Nqvachan Sadan, Ashoka Road, New Delhi 1100012- The chief Electorar officer, Terangana, office ar BRKR Bhavan Govemmeit

O-ffice^s. Complex, N H 44, Hiil Fort,-Ada rsh Naga r, HyOerabit, iet""diil J 
" -''

500004
3. The chief Registratiolofficer, office at- BRKR Bhavan Govemment offices

Complex, NH 44, Hilt Fort. Adarsh Nagar, HyderabaA, fetinga;Js0b0d4 ""

Election Officer by respondent No.2 in respect thereto.
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4. l-he Chief Secretary,.The State of Telangana, Secretariat Building, Hyderabad
5. One CC to SRI PONUGOTI MOHITH RAO, Advocate IOPUC]
6. one CC to SRI KOPAL SHARRAF, Advocate [oPUC]
7. Two CCs to GP for GENERAL ADMINISTRATION DEPARTMENT, High

Court for the State of Telangana, at Hyderabad [OUTI
8. Two CD Copies
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HIGH COIJRT

DATED:1611012025

ORDER

WP.No.316?.3 of 2025

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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